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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th November, 2014

G.S.R. 824(E).—In exercise of the powers conferred by Section 25 read with sub-section (1) and
clause (v) of sub-section (2) and sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby amends the Wetlands (Conservation and Management) Rules, 2010,
namely :—

In the Wetlands (Conservation and Management) Rules, 2010, in rule 5, for sub-rule (2), the
following sub-rule shall be substituted, namely :

“(2) The term of the Authority shall be upto 31st March, 2015”".
[F. No. J-22012/31/2005-CS(W)]

BRIJESH SIKKA, Scientist ‘G’

Note: -The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i) vide number G.S.R. 951(E), dated the 4th December, 2010.
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